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In THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD ‘
C.,A. No, 1085 of 1993,

Betueén :

K. Hameeduddin. v Applicant.

Supdt. of Post Offices,
Sangareddy, e Respondent,

REPLY AFFIDAVIT FILED ON BEHALF OF THE RESPONDENT

I, V.5, Krishna Murthy, S/o Sri Satyam, R/o Hyderabad,

aged about 54 yrs, do hereby solemnly affirm and state as follows :

1. 1 am working as Asst. Director in the 0/o the Post-
master-General, Hyd. Region and as such I am well acguainted

with the facts of the case. I am filing this reply affidavit ;
on behalf of the respondent as I have been authorised tc do so,

1 have read the DA under refly and deny all the material averments

made therein save those which are specifically jdmitted hereunder,

2. ' The brief history of the case is submitted as under :
The applicant uhile working as PA/SPM at Admn. Buildings {EHEL)
PO is involved in heavy frauds of CTD/RD A/cs to .the tune of
Rs.27,206.60, Further investigation made at z:ﬁ:éAT PO revealed 1
that he received six NSC Certificates from one Smt, K, Kamala,

W/o Late Sri Lakshminarayana on the plea that he would sancfioﬁ

the claim and subsequently fraudulently discharged NSCs for

fs.2, 000/ aéd disposal of three NSCs for m.;,ooo/; is not forth
coming fEOMZHEIM. A charge sheet under Rule-14 was issued and

inquiry is under progréss. He credited an amount of R,1686.50

on 1.10.91 voluntarily at ICRISAT PO, He alsc credited a sum

of B5.3594.25 on 23.11,91 voluntarily towards his share in the
fraudulent payment of CTO/RD/ A/cs, 25608, 53085 & 53087, Hé
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was placed under suspension on 24,4,93 pending éisc. probeedings
' I ‘
against him, He is evading to face preliminmary inguiry. He

refused to give his statement to the IPO{C), % the SPUs, Sahgareddy
; i -

on 30,9.93, 1.10.93 and promised give his statement in the third

week of Oct. 93, but so far he did not give hisistatement.

3. It is submitted that he played an actﬂue role in the
fraudulent payments of CTD/RD amounﬁs and in order hot to tamper
with the evidence he was shifted frgh ICRISAT Pé to Zahirabad HPO
and he was relieved on 3.10.91 A/N. But the ap%licant instsad

of joining at Zahirabad HC épplied for leave on:medical grounds

for one year and tuwo months and joined at zahirébad HPO on 4.12.92.
He appliedlfor leaﬁe on medical grounds and‘thejleave due
admissible Qas granted to him., He demanded to érant LND (leave

not due), which is to be adjusted from the HPL to be earned by

the applicant in future, but it was refused by #he competent

authority, since he did not satisfy the condition of accuring

of HPL in his future service., '*

4e In reply to para 4{1) of DA, it is submitted that the
contention of the applicant that he was dischargigdg duties with

utmest devozion and sincerity is not correct in view of facts

stated ih the above para.

g

Se In reply to paras 4{(ii) of ca, it is stmitted that the
allegation of the applicant that he was asked th join at
Zzhirabad HO as PA on the next day without auaiﬁing joining time
is Baseless and far from truth. Thé applicant Las trénsferrgd to
Zahirabad EPO in order not to temper with the eiidence on the

A/N of 3.,1C.91, But he applied for leave on me%ical grounds uptc
23.11.92 and joined at Zahirabad HO on 4.12.92 after ome year and

tuo months., The applicant had applied Fur.grahf cf EL for the

peribd‘from 342492 to 1642.52 on M,C., " He uwas directed te appear
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before Supdt., HQrs. Hospital, Sangareddy for sécond msdical
pgpinion on 10.2.92. The applicant did not attgnd s0, as seen
] - |

from the report of Medical Supdt. Sangareddy, dt. 14.2.52,

Go . It is further submitted that the app]}icalﬁf{::_'ﬁurther
extended leave from 17.2,92 to 26.2.92 for grait of £l aon fC,

He was again direcded for second medical opinion and appear
béfgre the Supdt, Govt. Dis£. Hirs Hospital, sa%gareddy vide

the respondent Lr,.iWo,B82-798, dt.20.2.92, subsejguently he desired
to convaert the leave apnplied for from 3,2.92 tf 26.2.92‘35 LN,
He applised for LND frem 2.5;92 to 30.6,.,92 and f;om 18.7.92 to
23.11092. He was asked by the respcndent's let&er dt,.17.11,92
to apply fcr eligible ;eaue since LAD could not}be granted to
him as there is no guarantee that he would even: HPL in his
future service to adjust LN and further he is ;nvolvad in

heavy CTR/TD frauds. The applicant was again addressed on
2.12.92 and. 21.12.92 to apply for eligible Leau? as the request
fer grant of LND could not b; acceeded to, The‘applicant vide
his letter dt., 26.11.92 replied that he was not}hauing any other
kind of leawe at his credit and regu&stéd for érant of LND only
for which he is not éntitled. As per Rule-7(1) 'of CCS (Leave)
Rules, 1972 leave cannot be claimed as a matter ,of right. As

the apslicant was not having any other kind of lhaue, he was

%

30.6.92 & 18.7,92 to 23.,11.92. The respondent denies the version

granted EXOL for the spells from 3,2.92 to 26,2.52, 2.5.92 to.

that he was meeting the respondent requesting to*grant 'leave

not due' and he promised tec grant the same, and #he respondent

says that it is a mischievous and concocted story,

} B
T In reply to para 5{i) of OA, it is subﬁitted that thé-
applitant cannot claim leave as a matter of right vide Rule-?f{j
of CCS (CCA) Rules, 1972. As per Rule-7(2) ibidi the applicant

felt that the leave cannot be altered by the leave sancticning-
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avthority. It is said that the "leave dus and‘applied for" should
not-be altered. . Since no leave was due to him4 the next course

of action is to grant only EXOL. The 'leave not due' cannot he
taken as leave due since it is to be adjusbedrfrom the HPL to be

garned by the appllcant in his futures service.,

8. In reply to para 5(2) of 'OA, it is suFmitted that as
per Ru19—31 of QCS (Leave) Rulés, 1972 the leau? sanctioning
authority should satisfy that the applicant uou?d return duty

for granting 'leave not due'. The aoplicant said that he
raturnedtec duty on 4.12.92 and theraﬁore LND ma¢ be granted to
him. But the leave sanctioning authority did n?t satisfy that
the official would earn his HPL to wipe out the iLNO accumulations,
since the aoplicant is involved in the CTD/RD Fgauds to the

tune of R.27,206.60 and WNSCs fraudulent encashm%nt of Rs.2,000/-,
The respondent is vested with the pouwsr and disqretion of
sanctioning the leave due and admissible and th% applicant cannot
demand to get the LND grahted, uhenthé resnondent did not

satisfy that he would accumulate HPL to wipe out D LND to be

aranted to him. L

9. In view of above submission, there are*ﬂo merits in

the CA, and Zt may be dismissed with costs.

Beponent M .
Aspsistant Director of Postal Sarvleﬁ/
O/o0. The Postmaster-General,
Hyde:abad Regton, iHyderabad-SOO 001

Solemnly affirmed and state that

and signed his name on this

above contents are true and correct
i day
of (7, L , 199,

Before me }

Aot

Rttestor.
Accounts Officer IéO (SB) HR & Cpy
o/o Post. Master General,
5th Fioor, Dak Sadaan,
Hvdirabad.500 001,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH 3 HYDERAB&B.

Between 3
K. Hameeduddin ess. H#Applicant.
and

Supdt. of Post Offices,
Sangareddy.

cae Respondent,






